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Complalllt1 Reprdl• N•-Cooperatlon 
of ~ Offlrlal1 la lmplementatloa 

of SeH'-Employ111e11t Pro::r1mme 

1002. PROF. P. J. KURIEN : Will the 
Miniller of FINANCE be pleased 10 state : 

(a) whether Government are aware 
or the fact that some hank official~ are 
not fully cooperating in th1 implrmentat1on 
of Prime Minister's Stir-employment 
programme; 

(b) whether Government havl' receiv.:d 
com:>laints in this regard ; and 

(c) 1f so, the details thereof and the 
action taken bt Goveroment 10 correct 
thesr bank officials ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHA?llA POOJAR) : (al to (c) The 
Govc:rnmc:ot were recervine complain1s 
reaarding non-sanctionin1 of cases under 
tbi1 scheme and till the end of February, 
1984 llardly one.fourth of 1he target for 
sanction was achievcJ. The proare:;s picked 
up after a •n.-:eting lake.a by the Union 
Pin1nce Minioer on 8 .1.84 anJ aaainH rhe 
target or 2. 5 lakhs :? ·'2 lakh case~ were 
sanctioned by the end of March, 1984. 
During 19~1-U. against the sanctioned 
amount or Rs 401 54 crores. dishursement 
of Rs. i49.57 crores was maJe. The 
Gov :rnment have also been taking necessary 
remed;al action whenever any specific 
complaint was received. Now the 
Bank officials are cooperating in the 
implementation or the scheme for providing 
wlf-ernployment to the educated unemployed 
youth announced by the P1 im.: Miniatcr oo 
15th Au1.1ust 19fH, alth1>uglt during the 
initial P"iod the progress was rather slow. 

Jmplemeatatloli or Blaatn•• co ... lttee 
Report 01t Re•llloli of PaJ Seal• of 

Elllployeee In Public Sector Undertakln11 

1003. SHRI BHEBKH~BH~I: Will the 
Mioiller of PINANCB be pleued to 11ate: 

(a) whether report or Bbataapr 
Committee oo. revision of 119y-scale1 bas 

been Implemented in any public sector 
undertaking ; 

(b) if so, nlmes or such uodertakioga ; 

(c) if not, the dirficultie1 poinrcd out 
by the undertaking' to implement the same ; 
and 

(d) the action being raken to remove 
those diffo:uities '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ S.M. 
KRISHANA) : (a) and (bi P,roposals 
received f1om the Cotton Corporation of 
India Ltd. and Hindustan Steelworka 
Comtruction Limiled for revision of sc:alcs 
of pay of their executives on the ba5is of 
the Bhatnqar Cornm1t1cc Report have been 
approved by the Ministry of Finance 
(Bureau or Public Enterprises). 

(c) and (d) Jo view of (a) &: (b), docs 
not arise. ·' 

Retcnlioa of Con&lgnment Tax by States 

1004. SHRI CHITTA MAHATA: 
Will the ~hnistcr ,,f FINANCE b1: pleased 
to state : 

(ai whether it is a fai.:t 111at States arc · 
to retain sa 11ercent or consignment tax 
in the c,Jurse of 11111:r·State traJe : and , 

(b) if so, the details and reasons 
thereof ? 

THB MINISTER OF STATB JN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : (a) anJ (I'll The ,Consrilutioa 
(46ch Amendment) Act, 1982 enables 
Parliament to levy tax on inter-State 
con1i1nmeot of goods, the proceeds or 
which tu: have been assianed to the States. 
The matter rqardina rhe levy of coasip-
meat tax was considered ja the Coafereace1 
or all Chief Ministen held OD lad 
November, lft3 and 28th May, 1984. Ja was 
decided ia tbo Conference held oa 28.5.1914 




